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TAMIL NADU AIR(PREVENTION AND

CONTROL OF POLLUTION) RULES, 1983

(6.0. Ms No. 3, Environment Control, dated 27th

September, 1983)

No.SRO A - 236/83- In exercise of the powers conferred

by section 54 of the Air (Prevention and Control of Pollution)

Act 1981, ( Central Act 14 of 1981) the Governor of Tamil

nadu after consultation with the Tamil Nadu Pollution Control.

Board, hereby makes the following rules namely:-

CHAPTER 1

PRELIMINARY

1. Short title and commencement - (1) These rules

may be. called the Tamil Nadu Air (Prevention and Control

of Pollution) Rules, 1983;

(2) They shall come into force at once.

2. Definitions :- In these rules, unless the context

otherwise requires -

(a) "Act" means the Air (Prevention and Control of

Pollution) Act, 1981 (Central Act 14 of 1981);

(b) "Appellate Authority" means the Appellate Authority

constituted by the Government under sub-section (1) of

Section 31;

(c) "Board" means the Tamil Nadu Pollution Control

Board;

(d) “Board Laboratory" means a laboratory established or

recognised as such under sub-section (2) of Section 17;

(9) "Chairman" means the Chairman of the Board;

' (f) "Committee" means a committee constituted under

sub-section (1) of Section 11. '



2 The T.N. Air (Prevention and Control of Pollution) Rules 1983

(9) "Form" means a Form set out in the Schedule. .

(h) "Government" means the Government of Tamil Nadu;

(i) " Meeting“ means a meeting of the Board;

(j) "Member-secretary means the member-secretary of

the Board;

(k) “Premises'f means any building , structure or

property used for industrial or trade purposes;

(|) "Schedule" means the Schedule appended to these rules;

(m) "Section" means a Section of the Act;

(n) "State" means the State of Tamil Nadu;

(0) "State Air Laboratory" means a laboratory

established or specified as such under sub-seCtion (1) of

Section 28; _‘ -

(p) "Water Pollution Control Act" means the Water

(Prevention and Control of Pollution) Act, 1974 (Central

'Act 6 of 1974);

(q) "Year." means the financial year;

CHAPTER II

APPLICATION OF CERTAIN RULES MADE UNDER THE

WATER POLLUTION CONTROL ACT

3. Application of rules made under the Water

Pollution Control Act.- in respect of the following matters,

the rules made underthe Water Pollution Control Act, shall

apply as if they were made Under the Act, namely:- ..

(1) Procedure for transaction of business of the Board;

(ii) Proceedings of the Committees of the Board;

(iii) Terms and conditions of service of the members of

the Board and of the Committees of the Board;
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(iv) Powers and duties of the Chairman and the member

secretary;

(v) Creation and abolition of posts;

(vi) Appointments and conditions of service of the

employees of the Board, and

(vii) Budget, Accounts and Annual Report of the Board.

CHAPTER III

TEMPORARY ASSOCIATION OF PERSONS AND

APPOINTMENT OF CONSULTANTS

4.Temporary association of persons.- The rules relating

to association of persons with the Board made under sub-

section (1) of Section 10 of the Water Pollution Control Act

shall, mutatis-mutandis, apply to the association of persons

with the Board under sub-section (1) of Section 12.

'5. Appointment of consultant.- The rules relating to

appointment of consulting engineer made under sub-section

(4) of Section 12 of the Water Pollution Control Act shall

mutatis-mutandis apply to the appointment of consultant to

the Board under sub-section (5) of Section 14.

' CHAPTERIV

NOTIFICATION OF AIR POLLUTION CONTROL AREA

6. Manner of declaration of air pollution control

area.- (1.) Every notification under sub-section (1) of

Section 19‘ declaring any area within the State as air

pollution control area shall specify,

(a) the boundaries of the area, if the area-is not a whole

district or the whole ‘state; and

(b) the date on which such declaration shall come into

farce.
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. -:,2.‘_Such notification .shall be published inthe Tamil Nadu

Goverrnment Gazette and at least in two_English and three ' -

Tamil daily newspapers having ,wide Circulation in the State.

CHAPTER V

APPLICATION FOR THE CONSENT OF THE BOARD

7. Application for consent under Section 21(2).-

(.1'.) Every application for‘consent under Section 21 shall

be made to the Board in Form - l.

(2.) Every application for cOnse'nt under the proviso to

Sub-sectione(2) of Séction 21 shall be made within six

months from the date of declaration of any area as air

pollution Control area.

.8. Fees to accompany application.— (1.) Every!

application under rule 7 shall be accompained by the

following fees, calculated 0n the basis of the gross fixed

assets. of the industrial plant as estimated nearest to the

date of application, namely :-

1 [THE TABLE]

'----Category Category

_—n_a_

I_-km
Rs. 2. Lakhs

m-w
. Rs.3Lakhs

I_-“
Rs.4Lakhs

_--Rs.5Lakhs

.Substituted by G.O.Ms.N0.41/E&F (EC-1) Dept/Dated:09.04.2018-A1r Act
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Gross Fixed Assets Amount of Consent Fee (Rupees)

Red Category Orange Green

Category Category

Above Rs. 5 Lakhs and upto 1700

Rs. 6 Lakhs

7 Above Rs. 6 Lakhs and upto 1700 1400

Rs. 7 Lakhs

Above Rs. 7 Lakhs and upto 1600

Rs. 8 Lakhs

Above Rs. 8 Lakhs and upto 1800

Rs.9 Lakhs

Above Rs. 9 Lakhs and upto 2400

Rs. 10 Lakhs

11 Above Rs. 10 Lakhs and 3700

~ upto Rs. 15 Lakhs

12 Above Rs. 15 Lakhs and 4400 3600 3000

upto Rs.20 Lakhs

13 Above Rs. 20 Lakhs and 5000 4200 3500

upto Rs.25 Lakhs

14 Above Rs. 25 Lakhs and 6000 4900 4100

upto Rs.35 Lakhs

15 Above Rs. 35 Lakhs and 7400 5100 .

upto Rs.45 Lakhs

Above Rs. 45 Lakhs and 8900 7400

upto Rs.55 Lakhs

17 Above Rs. 55 Lakhs and 10400 8400 7100

upto Rs.65 Lakhs

Above Rs. 65 Lakhs and 8100

upto Rs.75 Lakhs

19 Above Rs. 75 Lakhs and 16300 12600 10100

upto Rs. 1 Crore

Above Rs. 1 Crate and upto 21800 17900 14200

Rs. 5 Crores ‘

Above Rs. 5 Crores and upto Rs.105l- Rs.65l- Rs. 42l-Per

Rs. 10 Crores Per Lakh Per Lakh Lakh

Above Rs. 10 Crores and Rs.105000l- Rs.65000l- Rs.42000l-

upto Rs. 50 Crores +Rs.40/- Per +Rs.30/— Per +Rs.12/-Per

Lakh Lakh Lakh

23 Above Rs. 50 Crcres and Rs.265000l- Rs.185000l- Rs. 90000/-

upto Rs. 100 Crores +Rs. 23/- Per +Rs.15l- Per +Rs.12l-Per

Lakh Lakh Lakh

Above Rs. 100 Crores and Rs.380000l- Rs.260000l- Rs.150000l-

upto Rs. 1000 Crores +Rs.5/—Per +Rs.4l-Per +Rs.3.00 Per

Lakh Lakh Lakh

25 Above Rs. 1000 Crore Rs.830000l- Rs.620000/- Rs.420000/-

+Rs. 3/- Per +Rs. 2/- Per +Rs.1/ - Per

Lakh Lakh (Max Lakh (Max Rs.

(Max Rs. Rs.23 Lakhs) 8 Lakhs)

31 Lakhs)
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9. Procedure for making enquiry into application for -

consent. - (1.) On receipt Of an application for consent

under section 21, the Board: may depute any of its officers

accompained by as many assistants as may be necessary

to visit or inspect any'place or premises or industrial plant

to which such application relates for the purpose of

verifying the correctness or otherwise of the particulars or

information furnished in the application OVELRQIEWUQ

such further particulars or information about ytheflpremises

or "industriaiplant as the ‘Board or suchyofficer may consider

necessary. Such officer may, for that purpose, inspect any

place or premises where solid, liquid or gaseous emissions

from chimney fOr fugitive emissions from any location within

the premises of the industry are discharged as also any

control devices installed in the said premises and may -

require the applicant to furnish to him any plans,

specifications or other data relating to control equipments

or control systems or any part thereof as he may consider

necessary. The applicant shall furnish to such officer all

information and provide all facilities that such officer may

legitimately require for that purpose.

(2). Such officer shall, before visiting any premises of

the applicant for the purpose of inspection under sub-

ru|e(1), give notice to the applicant of his intention to do

so in Form II. ‘7 , _

(3.) Such officer may, before or after carrying out an

inspection under sub-rule(1), require the applicant to

furnish to him such additional information or clarification,

or to produce before him such documents,as he may

consider necessary for the purpose of investigation of the

application and may,_for that purpose, summon the

applicant or his authorised agent to the office of the Board.
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CHAPTER VI

AUTHORITIES OR AGENTS TO WHOM INFORMATION

UNDER SECTION 23(1) IS TO BE FURNISHED

10. Furnishing of information by the occupier under

Section 23(1;,- Every person in charge of the industrial-plant

or occupier of the premises from where,due to an accidental

- break down of some processes or installations or otherwise,

an emission occurs oris apprehended to occuf in excess of

the standards laid down by the Board shall forthwith intimate

the fact of such occurrence or the apprehension of such

occurrence to the Board, the Collector of the district, the

Revenue Divisional Officer, the District Health Officer, the

executive authority of the municipal or local body concerned

and the nearest police station.

. ‘ CHAPTER VI-A

ANALYSTS

‘[10-A. Qualification for the post of Board and

Government Analyst.- No person shall be eligible for

appointment to the post of Board Analyst in any Laboratory

established or recognised under sub-section (2) of Section

17 or Government Analyst ‘in any laboratory established

or recognised under sub-section (1) of section 28 of the

Act unless he possess the following qualification,.name|y:-

Posi Graduate Degree with at least second class in any

one of the subjects, namely, Chemistry, Physics, Botany,

Zoology-Special, Micro—Biology, Marine Biology,“ Bio

Chemistry, Environmental Toxicology. Environmental

Chemistry of any University or Institution recognised by

the University Grants Commission :

Provided that preference shall be given to holders of

Ph.D. in any of the subjects mentioned above.]

1 Chapteer-A and Rule 10-A inserted by G.O. Ms. No.3, Environment

Control dated 4th March 1986 .
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I CHAPTER Vll . .

THE MANNER IN WHICH SAMPLES OF AIR OR

EMISSION MAY BE TAKEN . '

11. Procedure for taking'samples under Section 26(1).-

(1) The occupier of the premises shall provide port-holes plat

forms conveniently located for easy access to port holes and all

other necessary facilities for taking samples Of air or emission

- from any chimney, flue or duct, plant or vessel or any other

sources and outlets, whether stationary .or mobile.

2. The samples of air or gaseous emissions shall be taken

either into an absorbing solution and/or in a suitable container.

Provided that depending upon the type of analysis to

be conducted, or the circumstances of the case, the Board

may use any other suitable methodor, equipment to collect

samples. ~ ' . . ' ' .

12. Form of-notice under Section 26(3).- Every notice

under sub-section(3) of Section. 26 shall be' in Form Ill.

CHAPTER. vm

_ REPORT OF ANALYSIS

13. Form of report of the Board analyst and

Government analyst under Section 27.- (1) When a

sample of any air or emission has. been sent for analysis

to the Board laboratory, the Board analyst shall analyse

such sample and submit to the Board a report of the result

of such analysis in Form IV in (triplicate.

(2) When a sample of any air or emission has been sent

- for analysis to the State air laboratory, the Government

analyst shall analyse such sample and submit to the Board

, a report of the result of such analysis in Form V in triplicate.
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CHAPTERIX

STATE AIR LABORATORY

14. Functions of the State Air Laboratory and fee

for report.- The state air laboratory shall cause to be

analysed by the Government analyst any sample of air or

emission received by it from any officer authorised by the

Board for the purpose and shall be entitled to collect the

fees for each such analysis.

1CHAPTER IX-A

14-A. Fees for analysis report by Government Analyst.-

Fees shall be paid at the following rates in respect to the

Laboratory's report on the analysis of the emissions:- ..

SI.No. Name of Test Fees

1 . » 2 3

(Rupees)

Suspended Particulate Matter 75

Sulphur Dioxide (so ) 70

n Hydrogen Sulphide (H28) so

Carbon Monoxide (CO) ' 50 ‘

n Ammonia (NH ) 50

n Nitrogen Oxide (NOX) ‘ 50 .

Hydro Carbons ‘ 50

_120
_70
_ 90

- so
Hydrogen Chloride 50

__.__—_—.______

1 Chapter lX-A and Rule lh-A Inserted by G._O.Ms.No. 52, Environment

Control, dated 18th December 1984.
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, CHAPTER x . '

CONSENT REGISTER '

_ 15. Consent Register.-The Board shall maintain a register

in Form Vl containing particulars of industrial plants to which

consent has been granted under‘Section 21.

CHAPTER XI

‘ APPEALS '

16. Form, manner and disposal of appeal under

Section 31(3).- (1) Every appeal under Section 31 against

an order passed by the Board under Section 21 Shall be

filed in form Vll.
'

(2) Every appellant shall prefer the appeal separately.

No joint appeal made on behalf of more than one industrial

plant shall be entertained by the appellate authority.

(3) (a) Every appeal shall '

(i) be in writing. -.

(ii) be signed and verified by' the appellant or by an

agent duly authorised by the appellant in writing in this

behalf ; and . _

(iii) bear court fee Stamp to the value of rupees two.

(b) Every appeal Shall be accompained by-

(i) an authenticated copy of the order against which

the appeal is made; - .' .

(ii) a copy of the application underSection 21; and

(iii) any document relevant to the appeal.

(0) Every appeal shall be in quadruplicate and shall be

presented to the appellate authority by the appellant or
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his authorised agent in person or sent to such authority

by registered post. When the appeal is presented bygan

authorised agent it shall be accompanied by a due power-

of—attorney.
'

(d.) On receipt of the appeal, the appellate authority

shall endorse thereon the date of its presentation or

receipt by post and the name of the appellant or his duly

authorised agent presenting it, as the case may be.

(4.) The appellate authority shall, as soon as may be

' afterlthe appeal is filed before it, fix a date for hearing of

the appeal and give intimation of the same to the appellant

and the member-secretary in Form Vlll. While giving such

intimation to the member-secretary, a copy of the appeal

together With its enclosures shall also be sent to the

member-secretary and he shall be called upon to send to

the appellate authority, all the revelant records connected

with the matter relating to the appeal.

(5.) Where the particulars on record are insufficient to

enable the appellate authority to come to a definite

decision, it may take additional evidence and call for such

further particulars from the appellant or the member-

secretary as it deems fit. Such additional evidence or -

particulars shall form part of the record. ~ '

(6.) Where, on the date fixed for hearing or any date to

which the hearing of the appeal is adjourned, the appellant

. or his duly authorised agent dOes not appear when the

appeal is called for hearing, the appeal shall be liable to

be dismissed.

(7.) Where an appeal is dismissed under sub-rule (6),

the appellant may, within thirty days from the date of receipt

of the order of dismissal of the appeal, apply to the

appellate authority for the restoration of the appeal and if

it is shown to the satisfaction of the appellate authority
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_ that the appellant had not received the intimation of the ‘

.dfatefof hearing or the adjourned date of hearing, as the '

: case'may be, of the appeal or was prevented by any cause

' sufficient, in the opinion of the appellate authority, from

appearing when the appeal was called for hearing, the

appellate authority may restore the appeal on such terms

’as' it'thinks fit.

' ' (8.) The order passed by the appellate. authorityon the

appeal shall be in writing and shall state clearly the points

before it for determination, the decision. thereon and the

reasons for its decision.

(9.) A copy of the order passed in appeal shall'b'e

supplied by the appellate authority free of cost to the

appellant and ‘a copy therof shall also be sent to the

' member-secretary. ‘
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, ‘ SCHEDULE ' . '

FORMI ' ‘ ‘ ,

TAMIL NADU POLLUTION CONTROL BOARD

' APPLICATION FOR CONSENT FOR EMISSION/

CONTINUATION OF EMISSION UNDER SECTION 21

OF THE AIR (PREVENTION AND CONTROL OF

POLLUTION) ACT, 1981 (CENTRAL ACT 14 OF 1981).

’ [See rule 7 of the Tamil Nadu Air (Prevention and

' Control of Pollution) Rules, 1983] ’

(TO BE SUBMITTED IN TRIPLICATE) .

From ' DATE.........’.........

To ' 'l

The Member-Secretary .. ~ -

Tamil Nadu Pollution Control Board _

Madras ' '

Sir, ' . ' '

l/We hereby apply for CONSENT under Section 21 of ‘

the Air (Preventidn and Control of Pollution) Act, 1981

(Central Act 14 of 1981) to make emission from industrial

plant. owned by1 for a period upto2

2. The Annexure, appendices, plans and other

particulars are attached herewith in'triplicate.

3. l/We further declare that the information furnished

‘.in the Annexure/Appendices and plans .is correct to the

best of my/our knowledge. -

' 4. I/We hereby submit that in case. of a change either

of a point or the quantity of emission or of its quality "a

fresh application for consent shall be made and until such

consent is granted, no change shall be made. '
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5. I/We hereby agree to submit to the Board, the application -

for renewal of CONSENT one month in advance of the date

of expiry of the consented period for emission, if the operation

of the industrial plant is continued thereafter.

6. IlWe undertake to furnish any other information within

one month of its being called for by, the Board.

' Yours faithfully, _

Signature—

Name of the Applicant_—

Address of the Applicant —__—

ACCOMPANIMENTS :-

‘(iii) Detailed layout plan of different

process and point sources of

emissions and position of stacks

' and chimneys

Process tlow sheet I ‘

(v) - Latest report of analysis of-

. . emission from the industrial plant

(vi) ‘ Details of air fiollution control

. devices provided or proposed to

. be provided -

' ivii) Ambient air quality report, if

available ' _. .

(viii) Draft'No. ___;__ dated____'_ Rs._

drawn on bank towards consent fee. ___.
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ANNEXURE TO FORM I

CHIMNEY EXISTING / NEW / ALTERED

NOTE.- Any applicant knowingly giving incorrect

information or suppressing any relevant information shall

be liable to action under Chapter VI of the Act

While filling in this annexure the applicant shall, for

items not pertaining to his activity state "not applicable"

against the relevant item and not leave any column blank.

' 1(a) Full name of the applicant

with address

I with

Telephone No.

(c) Ifryes give the number and date

of registration and authority

with/by whom registered.

(d) Full address of the

registered office

(e) Names, designation and

full addresses of partners /

directors

(f) Under what category does _ [j MajorE] Medium[:|SmaII

the industry fall?

(tick appropriate box) Yes No

State Govt. [:1 El

Central Govt, D [I

- Prohibited area 1:] (:1

Airport Authoritylj E]
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2(a) Full Name of the Land/ Premisesl '

lnstitute/Factory/ industry/local body

with address

(b) Location of the industrial

plant in respect of which

consent is sought with full

postal address

Telephone No.

Telegraphic address

(0) Name of the local body in

whose jurisdiction the

industrial plant is located

3. Details of land in which the y '

industrial plant is located .

Village/Town

Town Survey No.

Revenue Survey No.

Area in hectares

State month and year.in '

which the plant was actually

put into commission .or is

proposed to be put into

commission

' 5. Give details of the Civil .

Military authority under whose ‘/

adminstrative jurisdiction the

industrial plant is situated. . .

Corporationl Municipality/ ’

Town/Village Panchayat/ .

Cantonment/Defence

Department.

Port Trust

State Government

Prohibited Area-

Central GOvernment -

.. . Airport Authority
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6(a) State Whether the site for the I ‘ Yes/No

industrial plant has been

declared as prohibited area

(b) lf yes, state the name of'the

authority and furnish a certified

copy of the order under which -

the area has been declared as

prohibited area

7. State annual working season of -

the plant From............. To............

From.............To............. .

‘ Continuous /batch wise From............. To........._... -

Every year...................

8(a) Average number of persons

attending the factory per day

(b) Number of persons residing in

the premises

9. indicate the present use of the

' land in the vicinity (5Km.radius)

of the industrial plant/site for the

_ industrial 'plant

(i) Human settlement of more than

1000 population (Specify

population and distance .

from the plant/site)

(ii) Commercial '

(iii) Industrial

(iv) Fisheries

(v) ' Sanctuary/ National parks/

Hills/Mountains

(vi) Ancient Monuments .



18 The T.N. Air (Pre vention and Control of Pollution) Rules 1983

10. Climatological and -

meteorological details

(if available)

(a) indicate the climatic conditions

at the site (eg.arid and, semi—arid

etc) .

(b) Rainfall, Yearly average,

range

sneedanddinennonoiwind —
Humidity, solar radiation

11. Give list of all materials used

in the process in metric tonnes-

List of raw Principal Use _ Amount in T/day

materials

_— 3

A process flow diagram along with descriptive manufacturing process

must be included with this statement showing entry and exit points of all

raw materials, inter mediate products, by—products and finished products.

12. Fuel consumption intonnesl Coal Wood others

day (SPGCW)

III--

n III--

III--
III--
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13. Atmospheric Emission tor each stack —

(i) Stack No. -

(ii) Material of construction of Stack —

' (iii) Stack attached to _

(iv) Stack height . i —

(3) Above the root-metres. -

(b) Above the'ground level-metres —

(v) Stack top- _

(a) Round or circular _

(b) inside dimension ot the ‘stack at top _

(vi) Gas quantity-M’Ihr -

(vii) Flue Gas temperature-m _

(viii) Exit velocity of. the gas mlsec _

' 14.a Flue gas Emissions _

“.m-m-

--_—

--_—

.
mm--——
mmmmm-e-

_,.----
W

. I-mmmmnz-
ulna-“mm
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14.(c) (i) Particulate analysis 50n% Slack No. _

(it available) size distribution 10n% Stack No.

5n% Slack No.

0i) Chemical composition 3n% Stack No.

(it available)‘ ln% Stack No.

15. Givemtails of flue gas sampllng

arrangement

16. Give details oi laboratory facilities

available tor analysis' at emrsst''on

17. is there sufficient space available tor

installing air pollution control equipment?

18. Details at air pollution control system

(a) Existing

(b) Proposed

Give detailed specification (Collectors.

preoipitators. filters. scrubbers. etc.)

19. State the total quantity oi air handled by

ventilation equipment. Specify size and

number oi equipment installed or to be

installed

20. Give the following details:-

(a) Gross Fixed assets of the

industrial plant

(b) The estimated expenditure tor

implementation ol the scheme

to control air pollution.

(c) Expenditure incurred to date and

progress achieved (Physical) tor ai

pollution control. it any. and the

year wise investments along with

physical progress achieved.The

application should give details oi

action taken to date and the

expendture incorred and the time

required for the completion ol the

scheme.
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' . ‘nnua operaon an- main enance

cost of air pollution control plant

if any

(e) Further action that is being taken '

proposed to be taken by the firm

to control air pollntion. '

21. Other relevant information , if any] -

. Signature——

Name and Address of the applicant—.—

‘ On behalf of (The Address of the ._ _ _, _

Industrial Plant) _________
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EXPLANATORY NOTE FOR FILLINGTHE FORM ANDTHE

ANNEXURE -

The notes are given only those items for which explanation

is considered desirable. .

FORM »

1. Here mention the name of the owner of

the land/premises, if other than the

applicant Industry or Factory carrying,

out. If land/premises belong to the

Factory/industry. Write self.

2. Here mention the date upto which the

consent is sought for. , - _

A'NNEXURE TO FORM

"Existing" means that which is in operation at the time

of applying for the consent. '

"New" means that which will be brought operation in

future.

"Altered" means that which has been modified due to

change in quantity and/or quality of emission arrangement .

and/or point of emission, etc.

_ ltem No.1.- Herelmention the name of the owner of the

land/premises if it is other than the applicant industry or

factory which is carrying out legal business as per Air

(Prevention and Control of Pollution) Act, 1981, it land/

premises belong to the factory/industry, write "self".

Item No.2 .- Here give the registered name of the

industry/institution/factory, etc under which the business

is carried out.

Item No.6 .- Applicable only to thoseareas which’are _

prohibited areas’such as the ordinance-factories, mint, etc.
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ltem' No.10(c) .- Here state the temperature in degree

C, in summer, winter, monsoonand post-monsoon .

seasons. '. - '

Item No.10(d).- Here state the seasonal average,

direction and speed in and around the site of the plant.’

The above information. can be had-from the respective

meteorological centre.
_

Item No.13 .- Analysis 'of the flue; gas emission and'

process emission and particulate analysis should be done

for ,each stack/emission. Wherever stacks are not provided

concentration of specific pollutants at the‘ top floor should

be reported. _ '

Chemical analysis of the particulateLmatter in the

emission should be-furnished giving details such as

organic matter, metals, non metals, radioactive

substances, asbestos, silicates etc. . ‘

Item No.18 .- Here state the detailed specifications

including efficiency of the control system used or proposed ’

to be used. Also furnish the layout of the control system

with dimensions. ' - ' _

, Item No.19 .- Here state the total quantity of air handled _

by equipments such as root extractors, evaporative

coolers, etc. . . '
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FORMII '»

TAMIL NADU POLLUTION CONTROL BOARD .

NOTICE OF INSPECTION - '

[See rule 9 of the Tamil Nadu Air (Prevention and control of Pollution)

Rules, 1983] _ .,

TAKE NOTICE that for the purpose of enquiry under section 21 of

the Air (Prevention and Control of Pollution)Act, 1981 (Central Act

14 of 1981), thefollowingofficers ot the Tamil Nadu Pollution Control

Board, Namely .- .

(i) Thiru_____

' (ii) Thiru_____ -

(iii) Thiru________._ -

and the persons authorised by the Board to assist them will

' inspect any systems of your industrial plant, any plant thereof

pertaining thereto under your management/control

on __ (date) between __.'—.__ '

hours, when all facilities requested by them for such inspection should

be made available to them on the site. Take notice' that refusal-or

denial to the above stated demand shall be punishable under Section

37(1) of the said Act. ' '

(By order of the Board) ‘

’ Member-Secretary

I"Copyto:- ' ' .I
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FORM III

TAMIL NADU POLLUTION CONTROL BOARD

NOTICE OF INTENTION TO' HAVE SAMPLE ANALYSED

[See rule 12_ of the Tamil Nadu Air (Prevention and Control of Pollution)

Rules, 1983] ' '

Take notice" in your, Capacity as occupier or agent of

. the premises from which sample of air/emission is taken

that it is intended to have analysed the sample of air/

emission which is being taken today the _____—

day of 19 __ from —____¢____T._'___-_

the said premises, namely. __________

Yourattention is particularly invited‘to clause(d) of sub-'

section (3) of section 26 of the Air (Prevention and Control

of Pollution)Act, 1981 (central Act 14 of 1981) under which

- you have an option to request the person taking the sample

to send the container or containers containing the sample

to the state air laboratory for analysis at your ‘cost-

_ Name and desilnation of the ierson who takes the semis

* Here specify the stack, chimney or any Other outlets from which-sample

-. of air emission,etc is being taken. » -
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\FORM IV

TAMIL NADU POLLUTION CONTROL, BOARD

REPORT BY'THE BOARD ANALYSTS. ,

[See rule t 3(1) of the Tamil Nadu Air (Prevention and Control of .-

1 Pollution)Rules, 19831 '

Report No_ Dated_

l h‘ereby certify that‘W

Board Analyst duly appointed under sub-section (2) of section

29 of~the Air (Prevention and Control of Pollution) Act, 1981

receivedon the2 _._ day of 19 _.__._ from3

___________'____‘_ a sample of—_

for analysis. The sample was in a condition fit. for the analysis

reported below. A

4The condition of the seals, fastening and container on receipt

was as follows :- g

I further certify that I have analysed the aforementioned

sample on5 _____and declare the result of the analysis

to be as followsz- ‘ .

Signed this_ day of __ 19.— Signature__

' _ . Board AnalySt

To _

The Member-Secretary,

Tamil Nadu Pollution Control Board, Madras

_——.._————————————

1 Here write the full name of the Board Analyst:

2 Here write the date of receiptof the Sample.

3 Here Write the name of the Board or person or body of persons-or

officer from whom the sample was received. '

4 Here write the condition of seals, fastening and container.

5 Here write the date of analysis. ' ‘

6 Here write-the details of the analysis and. refer to the method of

analysis, if the space is not adequate the details may be given on a

separate sheet of paper.
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FORM v . i

TAMIL NADU POLLUTION CONTROL BOARD '

REPORT BY THE *GOVERNMENT ANALYST .

[See rule 13(2) of the Tamil Nadu Air .(Prevention and

_ Control of Pollution) Rules, 1983] ' -

- Report No..........;.. - Dated..............

I hereby certify that‘ .

Government Analyst duly appointed under sub-section (1) i

of section 29 of the AirlPrevention and Control of !

Pollution)Act, 1981 received on the 2 .........-..day of i!

19..........from3 a sampleof ,

for analysis. The sample was in a condition fit for the i

analysis reported below.

4The condition of the seals, fastening and container ’

on- receipt was as follows:- . , ,_ '

I further certify that l have analysed .the

aforementioned sample on5 and

declare the result— of the analysis. to be as follows:- '

Signed this.....‘........day of............ ....19.....Signature....................

. I - Government analyst

To ’ ' ,, ' ' .. .

The Member-Secretary

Tamil Nadu Pollution. Control Board, Madras

—___.___.-———————-————————'

1. Here write the full name of the Governmentanalyst.

2. Here write the date of réceiptofthe sample. ‘

3. Here write the name of the Board or person or body of persons or officer from

\whom the sample was received.

4. - Here mention the condition of seal, fastening and container.

5. Here write the date of analysis. -

6. Here write the details of the analysis and refer to the method of analysis. If '

the space is not adequate the details may be given on avseparate sheet of

paper.
. .
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- FORM VI '

' TAMIL NADU POLLUTION CONTROL BOARD. ‘ f

FORM OF THE REGISTERTO BE MAINTAINED IN RESPECT :

OF CONSENTS ISSUED UNDER SECTION 21 OF THE ACT !.

_
|

[See rule 15 of the Tamil Nadu Air (Prevention and Control of Pollution) '

- Rules, 1983] .

(a) Consent is issued to:

(Corporation, Company,

Govefliment Agency, Firm, etc.

(b) Postal address "

Location of plant or facilities

. (Latitude and longitudes must be to the

nearest 15 seconds):- ‘

(a) nearestCity+__ District——~

(b) Latitude_______ Longitude____

. (C) Is it located in air pollution control area. Yes/No

‘ lers, identification of air pollution .

control area .

Type of operation or process- I

(a) Name of operation or process- ' '

(b) Schedule identification number

N. Classification of consentzr .Yes/No .

- (a) Proposed

(b) Operating .

(c) Modification of existing emiSsion source ' _

. (d) Change in location y

(e) Change in ownership

(f) Present consent order number if any ‘
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V. Implementation Dates:- ‘ '
i

I (a) In the case of proposed industries '

. operation expected to begin by (date)

(b.) Air-Pollution and emission control .

' equipment to be installed by (date)

(0.) Standards to be achieved by (date)
.

VI. Emission Standa’rdsz- ' _ " ' ~

Air pollutant Emitted Emission rate kg/hrormglsec I

VII. Consent conditions if any i I -
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_ FORM VII
.

TAMIL-NADU POLLUTION CONTROL BOARD

. 'FORM OF APPEAL UNDER SECTION 31 OF THE AIR

- (PREVENTION AND CONTROL OF POLLUTION) ACT, 1981

_ (CENTRAL ACT 14 OF 1981)

[See rule 16(1) of the Tamil Nadu Air (Prevention and Contrél of

Pollution) Rules, 1983]

Before______________4_
_.———_— '

[(Here mention the name and designation of the appellate

authority constituted under section 31 'of the Air (Prevention and

Control of Pollution) Act 1981 (central Act 14 of 1981)]

Thiru____________.___—-. " ' . Appellant

_ ' - Versus

, Tamil Nadu Pollution Control Board Respondent y

The appeal of Thiru—_-____+__—

- - resident of_____'_______
____——

District ______._________—
against the order

___ dated ___.__ passed by the Tamil Nadu Pollution '

Contro‘I'Board under section 21 of the Air (Prevention and Control

of Pollution)Act. 1981 showeth as follows:-

(1) Under section 21.01 the Air (Prevention and Control of

Pollution) Act 1981 (Central Act 14 of 1981)_>the appellant has

been granted censent subject to the condition mentioned in the

consent order inrespect of the company/corporation/municipality/

notified area lc‘ommittee, etc noted below:- ‘

Name of plant/CompanyICorporationl .

Municipality, etc, with exact address .

_— .

A copy of the consent order in question is *

- attached hereto.The consent order was

" receivedbyme on: _
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(2]' The tacts of the cases are as under :-

 

 
(here briefly mention the'tacts oi the case)

  
(3) The grounds on which the appellant relies tor the purpose of this appeat are

as b'elofirz- ' . ' -
 

(here mention grounds on which appeal is made) -
   

4. In the light of what is stated above. the appellant respectfully prayeth that-
 

(here mention specific relief asked for)  
 

Signature of the Appellant
 

(NAME IN BLOCK LETTERS)

Occupation

DatedV____ Address

 

 

 

 

VERIFICATION
| . - _

(appellant's name) as appellant/duly authorised agent do/does

hereby declare thatwhat is stated in this memorandum of appeal

is true to the best of my knowledge and belief and nothing has-

been hidden.

 

Signature
 

.(NAME IN BLOCK LETTERS)

_ Occepaiion'

Dated___ . Address

 

 

 

 



32 The T.N. Air (Prevenfion and Centre! of Pottution) Rules 1983

Foam VIII

TAMIL NADU POLLUTION CONTROL BOARD _

FORM OF NOTICE . '

[See rute 16(4) of the Tami! Nadu Air (Prevention and Controt of

Pottution) Fiutes 1983]

Before :

(here mention the name and designation of the Authority)

 

Appeilate Authority conSituted under'Section 31(1) of the Air (Prevention

and Control of Pollution Act, 1981 (Central Act 1_4 of 1981).

In the matter of appeal No 19 tiled under
section 31 of the Air (Prevention and Control of Poitution)Act.,

1981(Centrai Act 14 Of 1981) by

Thiru
(here mention the name and address of the appellant)

Whereas Thiru
(here mention the name and address of the appellant)

has filed before this Authority a Memorandum of appeal aganiSt
theorder ' dated _________ passed by 'the Tamil Nadu
Pollution Control Board under Section 21 of the Act.
 

And whereas under sub-s-ection(4) of section 31 of the Act,

this Authority is required to give to the parties an opportunity of

beingheard.

Now therefore, take notice that this Authority has fixed
_a54he date of hearing of the aforesaid appeal. The

hearing shall take place . at a.m./p.m. on that.

date at 

You are hereby called upon to appear before this Authority' .
at the appointed time and date and piece, either- in person or
thrOugh a duly authorised agent. and explain your case. Take

. notice that failure onyour part-to appear on the date of hearing

either in person or through a duly authorised agent, without

showing sufficient cause to the satisfaction of this Authority, will
make your appeal liable to be dismissed or decided ex—par-te.

Given by order of the AppellateAuthority at

This__________ day of '19
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PART II - Section 2'

Notifications or orders of interest to a section of the

public issued by Secretariat Departments.

NOTIFICATIONS BY GOVERNMENT.

ENVIRONMENT CONTROL DEPARTMENT.

DECLARATION OF ENTIRE AREA WITHIN THE STATE
OF TAMIL NADU AS AIR POLLUTION CONTROL AREA
FOR PURPOSBbF AIFI (PREVENTION AND CONTROL

OF POLLUTION) ACT:

(6.0.1915. No. 4, Environment Control, 28th September 1983.)

No.II(2)/E0/5776(C)/83. '

In exercise of the powers conferred by subsection (1)
of section 19 of the Air (Prevention and Control of Pollution)
Act, 1981 (Central Act 14 of 1981), the G0vernor of Tamil
Nadu, after consultation with the Tamil Nadu Pollution
COntrol Board, hereby declares with effect on and from

'the 1st day of October 1983, the entire area within the '
State of Tamil Nadu as air pollution control area for the
purposes of the said Act.

M. AHMED
Commissioner and Secretary to Government.


